
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 16/09/2026

(2013) 09 SC CK 0134

In the Supreme Court Of India

Case No : I.A. No''s. 7 and 8 in Writ Petition (C) No. 443 of 2006

State of Orissa APPELLANT

Vs

Government of India and Another RESPONDENT

Date of Decision : 13-09-2013

Acts Referred:

Citation : (2013) 13 SCALE 500

Hon'ble Judges : Kurian Joseph, J;C.K. Prasad, J

Bench : Division Bench

Advocate : Mohan Jain

Judgement

1. By Order dated 01.10.2012 passed in I.A. No. 7 of 2012 in Original Suit No. 4
of 2006 this Court made the following directions:

14. The Secretary, Ministry of Urban Development shall file his affidavit
personally indicating therein the complete details of vacant type-VII and type-
VIII bungalows in Delhi in general pool accommodation as on October 1, 2012
and the period for which each of these bungalows has been lying vacant

2. By Order dated 19.08.2013, Secretary to the Government in the Ministry of
Urban Development was impleaded as a party. Further, by the said order the
Secretary was directed to file an affidavit in terms of Paragraph 14 of the order
reproduced above.

3. No affidavit has been filed by the Secretary and, in fact, an affidavit has been
filed by a Deputy Director of Estates. It is also not in terms of the order referred
to above. We disapprove this conduct.

4. Mr. Mohan Jain, learned Additional Solicitor General appearing on behalf of the
Union of India and its officers states that an, affidavit in terms of the aforesaid
order as on 1st September, 2013 duly sworn by the Secretary shall be filed
within two weeks from today.

5. Let it be done.
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6. List it on 30.09.2013.
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